
 

DISCLAIMER: This document is being furnished to you for your information by PRS 
Legislative Research (PRS).  The contents of this document have been obtained from sources 
PRS believes to be reliable.  These contents have not been independently verified, and PRS 
makes no representation or warranty as to the accuracy, completeness or correctness.  In 
some cases the Principal Act and/or Amendment Act may not be available.  Principal Acts 
may or may not include subsequent amendments.  For authoritative text, please contact the 
relevant state department concerned or refer to the latest government publication or the 
gazette notification.  Any person using this material should take their own professional and 
legal advice before acting on any information contained in this document.  PRS or any persons 
connected with it do not accept any liability arising from the use of this document.  PRS or any 
persons connected with it shall not be in any way responsible for any loss, damage, or distress 
to any person on account of any action taken or not taken on the basis of this document. 

 

 
 

 
 

The Chhattisgarh Fiscal Responsibility and Budget Management Act, 2005 
 

Act 16 of 2005 
 
 
 
 
 
 
 
 

Keyword(s): 
GSDP, Fiscal Deficit, Fiscal Indicators, Fiscal Targets, Revenue Deficit

Amendment appended: 3 of 2021  



CHHA?nSGARH ACT 
1 

(No- I6 of 2005) 
1 

THE C ~ I K A ~ I S G A R H  F~SCAL RESPONSIBILITY AND BUDGET MANAGE 
MENT ACf,2005 

i 
I 
I 

A Bill Lo ~rovide for the reqm&biUty or the Stak Government 10 ensure prudence in 1 
fiscal management and f i i  stability by p-ive elimination of revenue deficit, redudinn 

( 

in r d  d&cit, prudent debt management combtent with £id sustainabiiity, greater 
transparacy in fiscal operations of the Government and mnduci or fiscal policy in e medium 
term kamework and Cormalters eonnecled thereflth or incidental therelo. 

Be it  enacled by &e Chhalrisgarh State Legislalure in rhc fdty-sixlh year of the RepubIic of 
. . 

India as follows :- 

Short TiUe, ertcnt I. [ I )  lhis ACI may be called the Chbartisgarh fiscal Responsibility md Budget I 

a n d C o r ~ n c n m L  Maegement AcL 2005. 

(2) I r  e x ~ d s  to the wbole of Stale of Chhattisgah. 

(3) It shall mme into force from the date of its publication in h e  official Gazclte. 

(a) "Budgetn m w m  the annual fmancid statemen1 laid before he House of theSlate 
legislahue under Article 202 oi he Consrituuon. . , 

0) "Current y m "  means the f e c i a l  year preceding thc ensuing year; 

(4 "Enswing year" means h froancia1 yea for whicfi b e  budget is king presenred; -4. ( 1 ,  

<dl "Finankid year" means the beginning on he 1 st April and ending on 3 1st : 

M q h  nest following; 

(el "C.SI=P" m u  Grnss Srak ~ornestic W u c  t a1 curreat market prices. 

(fl " F M  deficit' means rhc excess oi aggregate disbursements (net of debt y y -  
meots) over revenue receiprs. recovery of loans and non-debt capilal receipts, 

. during a fmancid year; 

" F i d  indicators" means such indicators as may bc prescribed for evaluation of 
(21 

(9) 
h e  fiscal position OF the Srate govern men^; 

(h) "Fiscal targers" means h e  numerid ceilings and pmprtions to total revenue, 
reaeipts (TRR) or GSDP for he Tical indicamrs: 

0) "Prescribedw means prescribed by the rules made under lhis Acr: 

Q) "Previous year" means the year preccdjng the currcnl ycar; 



04 "Revenue deficit" means h e  difference berween rcvenus expendirure and told 
Jcvznue rzceiprs (TRR); 

Explanatioa :-"Total revenue receipls' (TRR) includes Srale's own rcvenuc receipts Mrh 
tax and non-tax) and current transfers horn Ihe Cenlre (comprising granls 
and Slale's share of Cenlral lax&); 

(1) "Toral liabilities" means the liabilities under he Consolidared ~ur;d of h e  Slare 
and the Public Account o f  be Stare and includes borrowings by thcpublic scclor 
undertakings and h e  Special purpose iehic~es and other equivalent inslruments 
including guarantees where the principal or inleresl are to be serviced our of the 
S [ate budget. 

I 

i 3. ( 1  ) Thc SWE G O V ~ C ~ L  sbalf cake appropriate measures to reduce the F ~ = I  milnagernen( 

! fiscal deficit and revcpuedeficjt so as 10 climinarc revenue deficir by rhc prindplcs. 

i 3 1st March. 2009 and brine fiscal deficit down lo 3% of the GSDP by 
the 31st March 2009. 

(2 )  The State Government shall, by rulm made by it, spedify- 

(a) rheaanuallargersforthereductionoffiscaldelicitandrcvenue 
deficici during the petiod beginning wih he  commencement OF 
h e  Acr aud ending on 3 l s r  March. 2009. 

(3) ~heann~~al~getsofassumingcontingcntliabfitiesinlhefom 
of guaranrm and the total liabilities as Hpekentageof FSDP. 

Provided that revenue deficit &d fiscal defiei t may exceed he limits 
specified under this section qn the bound or grounds of unf~rescen demands on 
h e  finances of he StatcGovernment arising out of internal disturbanceor natural 

The SweGovemmenr shall in each fi~ancial year lay before chestale Legisbrurc, Fiscal policy r t ~ l e -  
h e  foIlowingsta~emcn~ of fiscal @cy along with he annud ruancial stacemcnt mEnb be md b- 

and demands for grants, nzhely t lore tbe ItgIslatur~. 

@) . The Medium Term Fiscal Policy Starcmenl: and 

(c) TheFiscd~oiic)SmtcgyStatemtat. 

The Macroeconomic Framework S mremenl shall conmin an overview of Ihe State 
economy, an analysisof growlh and sectoral composition ofGSDP, an assessment 
rcla~cd to State Govemment finances and future prospecrs. I n  particular and 
wirhour prejudice 10 h e  gneraliry of he foregoing provisions the nlacro- 
economic framework stalemeal shall conrain an assessment relating 

(i) Thc growlh io he GSDP 

(ii) Thc fiscal: balance i f t h e  Smle Government as ~flecrcd in rhe rzvenue 
balance and gross fiscal balance. 



(3) ( The Medium Term Fiscal Policy Stalemenr shall sct fonb in such form 
as may be prescribed h e  fiscal management objectives of h e  S~ale 
Govemrnent and thrcc-year rolling lagers. for . lhe prescribed fiscal 
indicators with clear enunciauon of the undcdy& assurnplions. 

(ii) In particular and without prejudice ro he provisions contained i'n sub- 
section (I), the Medium Term Fiscd Policy Statement shall includc the 
vdous assumptions behind the fiscal indicators and an assessment of 
susrainability relating to :- 

( a  h e  balance berween revenue receipts and revenue expenditure; 

@) h e  use ofcapital reccipts including borrowings ior generaung 
, produclive assets; 

(4) The Fiscal Policy Strategy Slaremcnt shaU be in such form as may Ix prescribed 
and shaIl contain. inter aha :- 

(i) h e  fiscal policies of he Sute Govemmenl for the ensuing year relahg 
ia raxation,expendinue,borrowings akd orher liabilities, lending. invest- 
men&, otherconhgent liabiliries, user charges on public goodslutjlities 
a d  description of other activities, such as guaranlees and activities of 
PublicS&orUndcrtakings which have potential budgetary implications; 

(ii) Lhe smregic priorities of he State Government in the fiscaI area for b e  
ensuing year; . 

(iii) rhe key fiscal measurcs and h c  rauonal fm any major deviation in fiscal 
measures pcnainjng to, taxation, subsidy, expcnditurc, borrowings and 
user charges on public godslulilities; and 

- 

(iv) an cvaluauon of the currenl policies of the Smic Government vis-a-vis 
thc fiscal rnanagernenr principles set out in Section 3 and h e  fiscal 
objectives ser out i n  the Medium-Term Fiscal Policy Stalernem in sub- 
.sertion 3 ( I )  OF section 4. 

hleasums for Fiscal 5 ,  (1) The Stare Govemmcnt shall rake suirable measures to ensure greatcr m s -  
Transportncy. parency in its fiscal opcrations in h e  pubiic in~erest and minifise as far a! 

practicable, secrecy in he prepmalion of rhc annual finmcjal sralernent anr 
demands for grants. 

(2 )  In panicular, and without prejudice ro the generali~y of rhe foregoing provision 7. 
h e  State Govemmcnr shall. a1 the rime of presentation of lhe budget, ma1 
disclosurcson the following, along with delailedinforrnarion & such forms as m 
be prescribed : 

i )  rhe signi ficantcharges in Iht accounring s~andards, pdicies and praclil 
affecdng or likely lo afect the compuration of fiscal indicalors; 

(ii) derails orborro~vings by way or Ways and hlcans ~dvancedoverd 
availed of from Ihe Reserve Bank of India. 

- - 



Whenever ~e Sra~e Governmenr undenakzs LO uncondilionally and ~ubs tanr ia l l~  
repay he principal amounl andor pay the interest of any separate tcgal entity, ir 
h a  lo reflect'such liability as the bomowiag of the Shte in such form as may be 
prescribed. 

The State Governmenr shnl l in eachfinancial year lay before the StatcZRgisIaturc 
the special sraternents dong wim lhe buagc~ givkb 2 detail che number of 
employees in Governmcnl. public sccror and aided instilutions ad  lard 
salaries. 

The Minister-in-Chargc of  he Dcparlmenr of Finance (hercinafier referred to as n i e a r u  10 Wbrce 
Minister of Finance) shah I%vierv, every qumer, the rends in receipb and G m p l i h n e  

expenditure in rclatino la h e  budgel admatesand plllcebefore h e  Stale 
Lgislature, the outcome of such reviews. 

Whenever there i s  eithcr short iU in revenue or excess of expendi~ure over Ihe 
inrra-year m g e ~  mentioned in the Fiscal policy Sualegy S~ternent or &c rules 
made under this Acr, he State Goyemment shall take appropriate measures for 
increasing revcnut andor for reducing h e  expenditure including curtailment of 
the sums aulhorised ro be paid and applied forin our of he  Cansofidared Fund of 
the Slate. 

~mvided ha1  nolhing in this sub-section shall apply ro h e  expendim 
charged on he Consolidated Fund of the Stale under clause (3) of h c l c  202 of 
h e  Consu'turion or any oher expenditure. which is required ro be incurred under 
any agreement or contract, which cannot be postponed or curtailed. 

( i  Excepl as provided under this Act,, no dcviarion in meeting the obliga- 
tions cast on the Swte Oovernment under this Act, shall be permissible 
willlout approval of Legislaturn. 

\ 

(ii) \%ere owing to uaioresan tircumsmms, any deviation is made in 
meeting h e  obligations cast on h e  State Governmenr under this Act,lhe 
Minister of Finance shall make a slalement in thc Slate Lcgidarure 
explaining :- 

(a) such deviaLion in meebg the obligadom cat  on he  Slale 
Government under his Act; -. 

(b) whether such deyiation is substanrial and relates lo lhc actual or. 
Qe pokntial budgetary outcomes; and 

(c) theremedjalmeasuresrheStateGover~enlproposesrotake. 

The Sta[cGovernmcn! may, rnakerulcs rorc8nying out Lhc provisions of the Act. P a ~ f ~ t n h I n k e  RuIB. 

In particular, and wilhou~ prejudice LO h e  generality of rhe foregoing power. such 
rules may pmv-ide For all or any of the following mnners, namely :- ' 

(a) h e  annual Largets to be specified under sub-smuon (2) of s~t io f i  3; 

fi) The fiscal indicators to be prescribed for Ihe purpose of the subsection 
(3)(i) of sec~ion 4; 

(c) 73e fornls of the Macroeconomic Framework S~alemen~, Medium- 
Term Fiscal Policy Statcmen~ and Fiscal Policy Stra~egy Statement - 

under sec lion 4; 

. . - 



~ ~ , ~ 2 ~ 2 ~ 5  410 (48) 
- 

(d) Thc forms for disclosure undcr subsecuon (2)  and sub-seclion ( 3 )  of 
secuan 5; 

Rules to lalfl ba- , Every rule niadc undcr h i s  AGI sllall bc laid bcforc the State Legislam. 
-t;e ;egdature. 

Prolcdon oI scum 9. No suit, pmsecuticln ~rqhctlcgal  ptoceeding shd1 lie egainsr thestale Government or any 
&en In goad Cnlth. officer of h e  Shte Governmen1 or any other pcrson exeicising any power or discharging any 

function or performing any duty under this Act, for anything doncin good fairh or intended 
to be done under Lhis A ~ I  or my rule made thereunder. 

B a r o I J u ~ c f i o n o f  . 10. No Civil COW shall enrertain any suit or pmeedingagainst any deckionmade or orderpassed 
CIvIl C w r l c .  by any olficer or authoricy under this Act or any rule made thereunder. . 

A a  not Lndrrogaum 1 I .  The Revisions of h i s  Acr s M  be in addilion 10 and not in derogation of any orhcr law for h e  
01 an3 o h r  taw timc being in force. 

Power lo rcmove diC- 12. (1) 
ficullik. 

nwessary for removing h e  difficulry. ' 

Provided that no order shall be ma& undcr this secuon aflfier thc expig 

and use of a medium 1am fiscal fmmework it: was considered necessary to enact a law. 

Hence this bill. 

Rai pur 

Date 

' -  
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,CH}IATTISGARH ACT

(No.3 of 2021)

TIIE CHHATTISGARH FISCAL RESPONSIBILITY AI\D BTJDGET MANAGEMENT

. (AMEIIDMENT) ACT, ?fr20

An Act further to amend the Chhattisgarh Fiscal Responsibility and Budget
Management Act, 2005 (No. 16 of 2005).

Be it enacted by the Chhattisgarh Legislature in the Seventy First Year ofthe Republic
of India, as follows :- 

_

1. (l) This Act may be called the Chhattisgarh Fiscal Responsibility and Short titte, extent

Budget Management (Amendment)Act, 2020 . and commencement.

@ It shall extend to the whole State of Chhattisgarh.

(3) It shall come into force with retrospective efilect from the lst day of March,
2020.

2. After Section 3 of the Chhattisgarh Fiscal Responsibility and Budget Management Amendment of
Act,2005(No. 16 of 2005), the followingshallbeadded,namely'- section 3.

"Provided that fiscal deficits for the financial years 20 I 9 -20 and,2020-2 I shall
not exceed five percent of Gross Domestic Producfi

Provided further that revenue deficit, fiscal deficit and total liabilities as

percentage of Gross Domestic Product may exceed the limits specified under this
provision on the ground or grounds ofunforeseen demands on the finances of the
State arising out of internal disturbance or natural calamity or such other excepional
grounds as the State Government may specifu."

{zra-+, gror aw +qc sr{fi, E*s{E em vrr&a gauna, :m rq$ lr€a :Tm t gFa aur n*rka - z o z r




